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decrease. Wherever we find there is
need for either reminding the States
or for any other measures to be taken
in that direction, we will do so.
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Tungabhadra Preject

Shri N R. Muniswamy:
*848. { Shri Rami Reddy:
Shri Viswanatha Reddy:
whll the Minster of Irrigation and
Power be pleased to state:

(2) whether 1t 1s a fart that the
Government of Mysore did not con-
cede the claimsg of Andhra Pradesh
for water from Tungabhadra Project
to 1rT1gate 70,000 acres 1n Alampur and
Gadwal talugs 1n Andhra Pradesh; and

), o 50, whether the dupute was
referred to Union Government for
settlement?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) Yes, Sir
The Government of Mysore have not
so far conceded the claim of Andhira
Pradesh Government 1n this regard.
The question 1s to be discussed bete
ween the two State Governments at
an inter-State Conference proposed to
be held in November, 1959

(b) No, Sir

shri N. R Mumswamy: May I know
whether Alampur and Gadwal talugs
were the beneficiaries under the
original agreement entered into bet
ween Hyderabad, the undivided State
of Madras and Mysore and if so, what
are the special reasons assigned by
the Mysore Government for not con
ced!ng this claim?

shri Hathi: There seems to be
difference of opinion between the two
States about the scope of this canal
One Government claims that it con-
tenplated that the particular area
should be irrigated and the other
State Government denies that. The
matter 1s being considered by the
State Governments and in the inter-
State conference to be held in Novem-
ber, 1959, they will consider it Then
we Will know the detalls

shri Rami Reddy: May I know
whether a few months prior to  the
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re-organusation of States, the Chief
Tngineer of Hyderabad in charge of
the Tungabhadra Project wrote to the
Chiet Engineer, Andhra that a decision
in this matter hed been taken and
that water beyond 141 mules will be

supplied to this area?

Shri Hathi: I have no information
whesher the Chief Engineer of Hydera-
bad wrote to the Chief Engineer of
Andhru

Shri Basappa: May I know whether
there 1s anything 1n the original agree-
ment on Tungabhadra Project to show
that these two talugs should get the
waters?

Shri Hathi: I think the allocation of
the water is there, but I am not quite
sure whether the talugs by name are
mentionea

Shri Shankaraiya: May I know
whether Alampur and Gadwal talugs
are at the farther end of the trail
end of this canal and if water 1s sup
plied to this area, the lands that are
prior to these two talugs will be put
sut of cultivation and they will be
>f no use”

Shri Hathi: That 1s a matter of ae
a1l The present position 8 that it 1s
0 go up to 127 miles of the left bank
nain canal and 14 miles of Gadwal
sranch Whether anything farther than
hat was contemplated or not 1s itself
n dispute between the two States

Shrl T. B. Vittal Rao: Last time I
nquired of the Minister whether any
eference was made to the Madras
sovernment because they were parties
o the agreement orgmally If so,
eve they heard from the Madras
rovernment?

Shri Hathi: We have not heard any-
hing from them.

Shrl Mohammed Imam: Is it not a
wt that after a semes of meetings
etween the represetatives of the then
iovernment of Madras, Mysore and
yderabud the share of sach Govern-
et was fixed, and it 18 on this basis
it the share of water for the
yderabad area to be cultivated was
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determined in which the areas of
Gadwal and Alampur were not inciud-
ed” Ig it also not a fact that this
belated claim, 1f conceded, will work
to the prejudice of the area that was
icluded in the original proposal”

Shri Hathi: I might submt that this
question has been taken up at the
inter-State conference of both the
States They met in June, 1939 They
have decided that they will meet
again 1n the end of 1959 as each one
shall have to see the records They
will then decide the matter So, I
submit 1t would be better 1f we wait
till the meeting is over

Shri Rami Reddy: May I know
whether 1t 1s a fact that the carrying
capacity of this channel 1s 100 000 cf.
of water and under the sanctioned nro-
Ject only 82,000 eft would be sufficient
and that the surplus water of 18 000
cft was intended to irrigate these two
talugs?

Shri Hathi: I think that 1s the posi-
tion But the Mysore Government did
not agree to that.

Shrl Nagi Reddy: May I know

Mr. Speaker Next question We
are not progressing with the questions
at all Each question becomes &
resolution

Sinking of Indian Coaster ‘Margaret
Rose’

+
r Shri Assar:
J Shri Raghunath Singh:
7\ Shri Halder:
| Shrimati Mafida Ahmed:

Will the Minister of Tramsport ana
Communications be pleased to state

(a) whether 1t 1s g fact that Indwmn
Coaster ‘Margaret Rose’ was sunk near
Dwarka Port (Bombay State) on
the 8th June, 1959,

(b) 1 so, the reasons thereof and
details of the incident,

(c¢) whether Government have set
up an inquiry committee, and
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